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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE
EXECUTION APPLICATION NO. 08/2025
IN
OA NO. 55/2022
Kashinath Jagannath Thakur .....Applicant
V/s

Grampanchayat Shirki & ors. .....Respondents

Reply on behalf of Respondent No. 9,

Maharashtra Coastal Zone Management Authority

1, Abhay Madhukar Pimparkar, working as Director, Maharashtra
Coastal Zone Management Authority, Environment and Climate Change
Department, Government of Maharashtra do hereby state on solemn

affirmation as under —
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I am well conversant with the facts of the present case and I am competent

to swear this Affidavit based upon the records available with this office.

1. The present case pertains to Execution of the final order and judgement
dated 21-04-2023 passed in OA No. 55/2025 whereby the Honorable
Tribunal directed the demolition of unauthorised construction of Anganwadi
by Respondent No. 1 Grampanchavat Shirki at Gat No. 15, Village Shirki,

Tal. Pen District Raigad, which is affected by the CRZ area.

2. This respondent had filed a detailed reply in the original application and had
submitted that the alleged construction of Anganwadi is in CRZ III and
affected by 50 mtrs Mangroves Buffer Zone and the said construction cannot

be allowed as it is in violation of the CRZ notification, 2019.

3. This respondent had stated that the respondent number 1 Grampanchayat
neither applied to MCZMA for obtaining CRZ Clearance for the alleged
construction of Anganwadi, nor any CRZ Clearance has been granted by
MCZMA for the said construction, which is a critical step before

—— undertaking any activity in CRZ area.

Q,/



88

4. The Hon’ble Tribunal had appointed a Joint Committee in the Original
Application which had submitted its report and had observed that the

Anganwadi was constructed in CRZ III area, where no construction is

allowed.

5. Based on the observations of the joint committee, the reply filed by the
respondents and particularly the reply filed by MCZMA, the Hon'ble
Tribunal in the final order dated 21.04.2023 came to the following

conclusion -

... 15. We find that the adjourning of the matter would not be any of
consequence and we are of the confirmed opinion that the construction of
Angnawadi needs to be demolished the same falling in the CRZ-1II area and
within 50 mtrs. of mangrove buffer zone where no construction is
permissible at all. Accordingly, we direct the Respondent No. 1 to demolish
the said construction within a period of one month, failing which the

MCZMA would take necessary steps regarding its demolition as per the

rules. ...

6. Thereafter the Applicant filed the present Execution Application and

pursuant to the Order dated 19.09.2025 passed in the present application,

L
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MCZMA wrote a letter dated 16.10.2025, directing the District Collector,
Raigad, who is also the Chairman of the District Coastal Zone Monitoring
Committee, to submit an Action Taken Report for demolition of the

Anganwadi. Letter dated 16.10.2025 is attached as ANNEXURE-1.

7. Subsequently, reminders dated 18.11.2025, 06.02.2026, were sent to them
to submit an Action Taken Report for demolition of the Anganwadi. Letters
dated 18.11.2025 and 06.02.2026 are collectively attached as ANNEXURE-

2 (Colly.)

8. The SDO, Pen submitted a report dated 18.02.2026 to the District Collector
appraising them the following:

a. Majority of the portion of village area under the Grampanchayat Shirki is
near to the creek and there is no land available with the Grampanchayat for
undertaking public utility projects.

b. Grampanachayat Shirki didn’t have an Anganwadi for many years and
therefore it was constructed on Gat No. 15 which is owned by the

Grampanchayat.

c. Raigad Zilla Parishad in the year 2021-22 approved two Anganwadi
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There is no other alternate land other than the land near the creek with the
Grampanchayat.

. Land measurement for Gat No. 15 was done by the District Superintendent
of Land Records on 14-03-2022. That time neither the Applicant nor any
other person raised any objections.

. Grampanchayat Shirki didn’t have any government building for an
Anagnwadi and therefore it was creating hurdles for the academic
development of the children. Similarly there were no basic facilities like
toilet blocks, kitchen etc. For many years the Anganwadi was run in a private
rented home. Now in the present Anganwadi building there are two classes
having a total strength of 46 students who are getting benefited. If the said
building is demolished immediately, it will cause great damage to the
students.

. Gat No. 15 is owned by the Grampanchayt and the construction thereon is
not causing any harm to the applicant or any other person.

. After the decision of the Hon’ble NGT, the Grampanchayat was looking for
alternate space with the Grampanchayat or a rented space. Therefore time
was taken to do further necessary action.

. The Hon’ble Tribunal must take a sympathetic view taking into

consideration the education of the children. -
A AC
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Gat No. 15 total area is 8000 sqft. out of which the construction is only 50
424, applicant is contending that 100 mangroves have been cut. However
there is no possibility of such an area having 100 mangroves, similarly the
Grampanchayt is undertaking tree plantation activities every year and from
2023 around 550 trees have been planted within the Grampanchayat
jurisdiction.

The Project Officer ABVC, Pen has been appraised for shifting of both the
Anganwadis to a different location. Similarly, as it has been discussed with
them today, the process of getting an alternative space is going on, there is
no land available with the Grampanchayat in Village Shirki 50m away from
the creek. In the present case, no loss will be caused to the Applicant.
Therefore, some more time is required for the proposed demolition.
Therefore, taking into consideration the academic year of the students,

further time may kindly be granted for execution of the court order.

Copy of the SDO Letter cum report dated 18.02.2026 is attached as

ANNEXURE-3.

Considering the above report, the SDO Pen has requested time till the end
of the current academic year, which is likely to end in the month of May-

2026 for implementing the order under execution by demolishing the
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10.In light of the above averments, this respondent craves leave to file any
additional reply as and when required. It is respectfully prayed that the
Environment Department shall abide by any orders and directions issued by

the Hon’ble Tribunal.

MS, MCZMA

Place: Mumbai

Date: 20" Feb, 2026
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VERIFICATION

I, Abhay Madhukar Pimparkar, Director, Age 51, Director, Environment and
Climate Change Department, Government of Maharashtra and Environment
and Climate Change Department, Government of Maharashtra,Member
Secretary of the Maharashtra Coastal Zone Management Authority, having
my office address at 15th floor, New Administrative Building, Mantralaya
Annexe Building, Mumbai — 400 032 do hereby verify and declare that the
statements made in the aforesaid paras are true and correct to the best of my

knowledge and information and I believe the same to be true and that no

material is has been concealed therefrom.

U £tR 2026

Verified at Mumbai onZhis ay of February, 2026

Lo kissse

( Abhay Madhukar Pimparkar)

Director, Environment &CC and

MS, MCZMA
4y e e fuv,:’ y'%;
Dep%?’fi{‘“ ORE ME
Identified by ) ot S
Fhanke

Shaheep Shejkh
( Desk officer, Envice 'Dept)

NOTED & REGISTERED
Page *‘3’03 foceq(f .
Date'2FE8 '
1, — '
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ANNEXURE - 14

MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 22029388 No. Complaint/ CR 62/ TC - 4
E-mail :dirl.mev-mh@nic.in Office of the -

i i htra Coastal Zone Management Authority,
: https://mczma.maharashtra.gov.in/ Maharas
ORI LR Environment Department, 15™ floor,

New Administrative Building, Mantralaya,
Mumbai- 400 032.

Date: 16.10.2025 .
URGENT :
To,
The District Coastal Zone Monitoring Committee,
Raigad

"Through the Chairman/ District Collector,
Tal: Alibaug, District Raigad

Sub: Execution Application No. 8/2025 in Original Application No. 55/2022
(Kashinath Jagannath Thakur V/s Environment Dept & ors)
Ref: Hon’ble National Green Tribunal order dated 19.9.2025

This is to inform that, the Execution Application has been filed by Mr. Kashinath
Jagannath Thakur versus Environment Dept & ors, seeking execution of the order dated
21.4.2023 (Copy attached) passed by the Hon’ble Tribunal in Original Application No. 55/2022
(WZ), whereby a direction was issued for demolition of illegal structure in Gat No. 15 of village
Shirki, Tal Pen, District Raigad, which is an anganwadi.

2 Now, Hon’ble NGT vide order dated 19.9.2025 (Copy attached) has issued directions to
submit a report of compliance of demolition in the matter.

3 Pursuant to Hon’ble NGT order, it is hereby requested to submit the action taken report
for demolition of illeéal,su'ucture in Gat No. 15 of village Shirki, Tal Pen, District Raigad, which
is an anganwadi. The said action taken report be submitted to this office at the earliest so that it
could be submitted before Hon’ble NGT, Pune. Please treat this as MOST URGENT

Yours sincerely,
‘M WQM $
Director, Environment &CC & MS, MCZMA
Copy for information to:
1. Secretary, Environment & Chairman, MCZMA, Environment and Climate Change Dept,
Room No. 217, Annexe Building, Mantralaya, Mumbai
2. Select File- TC 4
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MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. :22029388 No. OA 2023/CR3/TC-4
E-mail :dirl.mev-mh@nic.i Office of the -
Website: https://mczma.maharashtra.gov.in/ Maharashtra Coastal Zone Management Authority,

Environment Department, 15% floor,

New Administrative Building, Mantralaya,
Mumbai- 400 032.

Date: 6.2.2026

" URGENT NGT MATTER

To,
The District Coastal Zone Monitoring Committee,

Raigad
Through the Chairman/ District Collector,
Tal: Alibaug, District Raigad

Sub: Execution Application No. 8/2025 in Original Application No. 55/2022
(Kashinath Jagannath Thakur V/s Environment Dept & ors)
Ref: 1) Hon’ble National Green Tribunal order dated 19.9.2025
2) This office letter dated 16.10.2025
3) This office letter dated 18.11.2025
4) Hon’ble NGT, Pune hearing dated 6.1.2026
Sir,

This is to inform that, the Execution Application has been filed by Mr. Kashinath
Jagannath Thakur versus Environment Dept & ors, seeking execution of the order dated
21.4.2023 (Copy attached) passed by the Hon’ble Tribunal in Original Application No. 55/2022
(WZ), whereby a direction was issued for demolition of illegal structure in Gat No. 15 of village
Shirki, Tal Pen, District Raigad, which is an anganwadi.

2. The Hon’ble NGT vide order dated 19.9.2025 (Copy attached) has issued directions to
submit a report of compliance of demolition in the matter. This office vide letter dated
16.10.2025 & 18.11.2025 requested to submit the action taken report which is still awaited in the

matter.

3, This is to kindly inform you that today on 6.2.2026, the Hon’ble NGT heard the matter
wherein officials from MCZMA and Representatives from the SDO office, Pen were present.
Hon’ble NGT during the hearing expressed serious displeasure over non-compliance in the
matter and granted one week time to submit the affidavit in the matter stating the compliance of

the matter.
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4, In the light of above, it is hereby once again requested to submit the action taken report
for demolition of illegal structure in Gat No. 15 of village Shirki, Tal Pen, District Raigad. which
is an anganwadi. The said action taken report be submitted to this office at the earliest so that it
could be submitted before Hon’ble NGT, Pune. Please treat this as MOST URGENT.

5 Please note that non-compliance in the matter may lead to contempt of the court and cost

on the Govt Authorities. Céh HOW

Yours sincerely,

Director, Environment &CC & MS, MCZMA
Copy for information to:
1. Secretary, Environment & Chairman, MCZMA, Environment and Climate Change Dept,
Room No. 217, Annexe Building, Mantralaya, Mumbai
2. Sub Divisional officer (SDO), Tal- Pen, District Raigad (sdopen2013@gmail.com) — It-
is kindly requested to do the needful in the matter.
3. Select File-TC 4
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GOVERANMENT OF MAHARASHTRA
REVENUE AND FOREST DEPARTMENT
Government Residential Area, Mumbai- Goa National Highway — 66,
Tal- Pen, District Raigad
Tel No. 02143- 253032 Email- sdopen2013@gmail.com

To,
District Collector, Raigad
Alibaug (Revenue Division)

SUB: Regarding an order dated 21.4.2023 passed by Hon’ble National Green
Tribunal, Western Zone, Pune in Original Application No. 55/2022

Ref: 1) This office letter no. UviA/Jaminbab/ 2121/ NGT-55/2023, dated 14.8.2023
and reminder letter dated 26.8.2024
2) Residential Deputy Collector letter no. Masha/ jaminA-3/Kandalvan
panthal Takrari/ 2024, dated 4.10.2024
3) This office reminder letter-2, dated 27.1.2025
4) This office reminder letter-3, dated 10.6.2025
5) This office reminder letter-4, dated 24.6.2025
6) This office reminder letter-5, dated 10.7.2025
7) This office reminder letter-6, dated 5.2.2026
8) Director, Environment & Climate Change Department letter dated
6.2.22026
9) This office reminder letter-7, dated 6.2.2026
10) Your letter no. Masha/ Jamin/ A-03/ NGT OA No. 55/2022/Pen/2026,
dated 9.2.2206
11) This office reminder letter-8, dated 18.2.2026
12) Gutvikas Adhikari, Panchayat Samiit, Pen letter No. Panspen/
Grampanchayat-3/1538/2026, dated 18.2.2026
Respected Sir,

This office vide above referred letters has informed Block Development Officer, Pen

to take action as per order dated 21.4.2023 passed by the Hon’ble Nationa Green Tribunal order
in Original Application No. 55/2022.

Due to non-implementation of the Hon’ble NGT, Pune order in Original Application
No. 55/2022, Adv Kashinath patil has filed the Execution Application No. 8/2025. In the
subject matter, as directed by the Hon’ble NGT during the hearing dated 6.2.2026, this office
vide above referred letter no. 9, has requested Block Development Officer, Pen to submit the
action taken report by 14.2.2206.


mailto:sdopen2013@gmail.com
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In the subject matter, the Block Development officer, Pen vide above reference no.12
has submitted its report, as below-

Adv Kashinath Thakur, at post village Kaloti, Pen has made a complaint for removal
of the Anganwadi at village Shirki, Pen. A complaint was filed before Hon’ble National Green
Tribunal, Pune, against the Grampanchayat Shirki for destrudtion of mangroves and violation
of CRZ norms in the construction of Anganwadi. Hon’ble NGT vide order dated 21.4.2023 has
directed to remove the said construction of Anganwadi in CRZ area.

Status of the matter as below-

a. Majority of the portion of village area under the Grampanchayat Shirki is near
to the creek and there is no land available with the Grampanchayat for
undertaking public utility projects.

b. Grampanachayat Shirki didn’t have an Anganwadi for many years and therefore
it was constructed on Gat No. 15 which is owned by the Grampanchayat.

c. Raigad Zilla Parishad in the year 2021-22 approved two Anganwadi buildings,
Grampanchayat has constructed the Anganwadis in it’s own land. There is no
other alternate land other than the land near the creek with the Grampanchayat.

d. Land measurement for Gat No. 15 was done by the District Superintendent of
Land Records on 14-03-2022. That time neither the Applicant nor any other
person raised any objections.

e. Grampanchayat Shirki didn’t have any government building for an Anagnwadi
and therefore it was creating hurdles for the academic development of the
children. Similarly there were no basic facilities like toilet blocks, kitchen etc.
For many years the Anganwadi was run in a private rented home. Now in the
present Anganwadi building there are two classes having a total strength of 46
students who are getting benefited. If the said building is demolished
immediately, it will cause great damage to the students.

f. Gat No. 15 is owned by the Grampanchayt and the construction thereon is not
causing any harm to the applicant or any other person.

g. After the decision of the Hon’ble NGT, the Grampanchayat was looking for
alternate space with the Grampanchayat or a rented space. Therefore time was
taken to do further necessary action.

h. The Hon’ble Tribunal must take a sympathetic view taking into consideration
the education of the children.

i. Gat No. 15 total area is 8000 sqft, out of which the construction is only 50 424,
applicant is contending that 100 mangroves have been cut. However there is no
possibility of such an area having 100 mangroves, similarly the Grampanchayt
is undertaking tree plantation activities every year and from 2023 around 550
trees have been planted within the Grampanchayat jurisdiction.

The Project Officer ABVC, Pen has been appraised for shifting of both
the Anganwadis to a different location. Similarly, as it has been discussed with
them today, the process of getting an alternative space is going on, there is no
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land available with the Grampanchayat in Village Shirki 50m away from the
creek. In the present case, no loss will be caused to the Applicant. Therefore,
some more time is required for the proposed demolition. Therefore, taking into
consideration the academic year of the students, further time may kindly be
granted for execution of the court order.

In the light of above report of Block Development officer, Pen, further
necessary action is requested.

Yours sincerely,

Sd/
(Pravin Dnyanu Pawar)
Sub Divisional Officer, Pen

Copy to:-

Registrar, Hon’ble National Green Tribunal, Western Zone, Pune — For kind
information

Chief Executive Officer, Raigad Zilla Parishad — For kind information

Deputy Executive officer (Grampanchat Division), Raigad Zilla Parishad — For
necessary action

Block Development officer, Pen- For necessary action

Village Development officer, village Shirki, Pen- For necessary action
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